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1209 hrs.
RE: ADJOURNMENT MOITON
(Interruptions)**

MR, SPEAKER: Whatever is said
without my permission will not be
recorded.

st ghdw W (M) :
ING H Uw TEAwK F G W
s g 2. ..

weaw wgww : gfadw  oft, =W
A gIew wrEdr §, W@ET A W 7

(Interruptions)

! oW fese qeww (gT0-
B R SRCIILIE e B U
HATA F a7 AY VEwARC Wi
faar 8.

(Interruptions)

ot Ttwm fawrg Qe o gsaw
#Eea, WG @ @® § e A sie-
muae FY qg wrew & fadw
¥ st AT AW § mar & ..
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™ 9 @EAdE A ww QTS
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§ & wgw § afegr fee wi
@ i A WA

(Interruptions) **

MR, SPEAKER: No
here. Not allowed.

(Interruptions) **

MR, SPEAKER: I have not allowed
you Mr. Nadar. Nothing to go on

discussion
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MR. SPEAKER: Irrelevant, Not
allowed. I have not allowed you.
Mr, Nadar, you are supposed to be
the Leader of your Group. Nothing
is going on record whatever you may
say.

(Interruptions)
No, not allowed.

Wt TwrEme went (T
WeqH WERq, § W ¥ g% fadew

TACATT FT @ § | WYL ¥
feafy wft waw< .. ..

MR, SPEAKER: Not allowed.
G A W oAy T 9w W)

#% fewuers @ 7@ fear

Your can come to my chamber and
discuss it, This is not the forum.
I have got it in my mind,

g e wa #ifog

(Interruptions)**
MR. SPEAKER: Not allowed.
Mr, Stephen.

12.02 hrs.
PAPERS LAID ON THE TABLE

ANNvAL ReporTs oF THE HINDUSTAN
TELEPRINTERs LTD. MADRAS FOR 1978~80
AND INDIAN TELEPHONE INDUSTRIES
Ltp, BANGALORE FOR 19870-80.
THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):

I beg to lay on the Table a copy each
of the following Reports (Hindi tt
version) under sub-section (1) of sec-
tion 610A of the Companies Act,
1956:—

(1) Annual Report of the Hindustan
Teleprinters Limited, Madras,
for the year 1979-80 along with

record, the Audited Accounts and the
comments of the comptroller
(Interruptions) Auditor General thereon

**Rot recorded.

ttEnglish version of the Reportsand Hindi and English version of the
Review by Government were laid the Table on the 15th December, 1980.



a8 Re. Qn.of Priv.

[Placeq in Library. See No. LT-
' 1862/81).

(2) Annual Report of the India Tele-
phone Industries Limited, Ban-
galore, for the year 1979-80
along with the Audited Accounts
and the comments of the Comp-
troller and Auditor General

theheon, [Placeq in Library. See

No, 1863/81].
12.03 hrs.
QUESTION OF PRIVILEGE

(Interruptions)

MR. SPEAKER: He is supposed to
be the Leader of the Group. This is
not the Parliamentary way of aoing
things. You should not have done this,

please. This is not in the decorum of
the House.

SHRI GEORGE FERNANDES (Mu-
zaffarpur): Regarding the railway
budget ....

MR. SPEAKER: I have sent you a
reply.

SHR1 GEORGE FERNANDES: A
certain document has come to me.

MR. SPEAKER: 1 am not going to
discuss it, I have told you that | have
gone through the precedents and I
have gone through all the things and
then I have decided.

SHRI GEORGE FERNANDES: I
will bow to your decision. I only want
to know....

(Interruptions) **

MR. SPEAKER: I have not allowed
you, Mr. Nadar. Whatever is said
without the permission of the Chair is
irrelevant.

SHR] GEORGE FERNANDES: Sir,
I bow to your decision but the point
- 1s that the answer which has come
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from the Railway Minister only _tripl
to white-wash.

MR. SPEAKER: I have gone
through all the records, It you like I,
will read out my observations.

I have to inform the House that
Shri George Fernandes, M. P., give
notice of a question of privilege on 20
February, 1981, against the Minister of
Railways (Shri Kedar Pande) regar-
ding alleged leakage of the Railway
Budget presented to the House on 19
February, 1981, According to Shri
Fernandes the Railway Budget was
leaked out and the main features of °
the budget proposals were ‘produced
near verbatim in the Businesg Stan-
drad of Culcutta, in its issue dated 19 °
February, 1981, with a date line of 18__
February, 1981,

The matter was referrea to the
Minister of Railways under my direc-
tions. The Minister of Railways in
their reply dated 20 February, 1081
which has the approval of the Minister
of Railways have stated inter alia
that “The indication given is that a
flat 15 per cent surcharge is likely on
the existing fare ana freight rates. It
will be noted from the Budget Speech
that, in so far as passenger traffic is
concerned, this 15 per cent surcharge
is proposed to be levied only on travel
by air-conditioneq first class and not
on travel by other classes for which
lower scale of surcharge, on vary-
ing scale has been roposed. For first
clasg this js 12.5 per cent and for A.C.
Chair car and Second Class it is 10
per cent with exemption for journeys
upto 150 Kms. in Second class ordi-
nary. In so far as freight traffic is con-
cerned the Budget proposal does pro-
pose a flat 15 per cent surcharge. How-
ever, it is pertinent to mention here
that in the 1980-81 Budget speech,
delivered on 16th June, 1980 also the
levy of a flat 15 per cent surcharge
had heen proposed, As such, tHe indi-
cation, under comment, can at best be
termed as an intelligent guess..the
fare structure for suburban traffic has

**Not recorded,



